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Mr. Deputy-Speaker: Because it
aas not been laid on the Table as 
yet

Shri Feme GuidU: There was one 
copy which I have taken.

Mr. Depnty-Speaker: As the House 
is aware, there will be special Gov
ernment business from 4-30 to 5 p .m .
Therefore, non-official business shall 
commence at 2 O’clock. The hon. 
Member who has to move must be
present at that time, so that the time 
might not suffer. '

Shri Yelayndliajii (Quilon cum
Mavelikkara—^Reserved—Sch. Castes):
About the Proclamation on Kerala
State the hon. Minister for r^arlia- 
mentary Affairs has not stipulati:d the 
time. We would like to know how
much time would be available.

Shri Satya Narayan Sinha: Five
hours has already been announced.

Bfr. Depaty-Speaker: That has been
announced and approved oy the 
House.

ciJPPRESSION OF LVIMORAL 
TRAFFIC IN WOMEN AND GIRLS

BILL—coTtcId.

Mr. Depnty-Speaker: The House 
will now take up further con^dera- 
tion of the following motion moved
by Shri Datar on the 29th Novem« 
ber, 1956:

‘That the Bill to provide in 
pursuance of the International 
Convention signed at New York
on the 9th day of May, 1950 for
the suppression of immoral traffic 
in womoi and girls, as reported
by the Select Committee, be taken 
into conisideration.”

Shri Raghavachari may continue his
speech, which was not concluded
yesterday when the Lok Sabha rose.

Shri Raghavachari (Penukonda):
I was making certain observations

on this BiU yesterday evening. 1 
was particularly referring to the title
of the Bill being very appropriate
because the scope of the Bill is not 
to root out or abolish this bad
disease from society, but more to
suppress the traffic, and I was men

, tioning my apprehension that this 
“suppression etc. Bill” might only
drive this activity imderground and 
not necessarily achieve the healthy 
purpose that is desirable.

I have gone through the provisions
of this Bill very carefully and to my
mind it looks as though the framers 
of this Bill have put into it all con
ceivable punishments and restrictions
and restraints on the persons either 
involved in it directly or trying to
aid or bring about this business to
continue in society. It is such a de
licate matter where any amoimt of
restrictions and any number of
clauses providing for punishment
may not really prove successful. 
But the real thing to consider is what 
exactly are the causes for the pre
valence of this disease and how those
causes can be removed. Some hon. 
Members may say that mostly it is 
due to the economic dependence or
the helpless economic situation of a 
nimiber of our women population. I 
agree to it mostly. But to my mind, 
it looks as if this is entirely or ex
clusively an urban problem. My im
pression is that this is not much
prevalent in the rural areas as in the 
urban areas. It is more a matter 
which is confined to places of resort, 
to places of commercial importance, 
to ports and cities.

So, in this sense, it is really an 
urban problem, and it has assimied 
very large proportions. As civilisa
tion advances, and as people gather 
in the towns, this institution spreads 
gradually. In the olden days, 
generally, it was confined to a parti
cular street or to a particular 
locality. But, unfortunately, as the 
congregation of people went on in
creasing, this institution also spread 
into streets and lanes, and I may 
even say, into quarters where even
decent people are living. That is 
rather unfortimate. So, the best
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course would be, no doubt, to prevent
it and express society’s disapproval 
of Uie institution in all aspects.

There are provisions in this Bill
which may simply satisfy the framers
that they have forged an instrument 
which is expected to do the trick.
But my own impression is that many 
of these provisions are rather very
rigid, and I would say also that the 
pimishments proposed are very
severe and harsh.

There is, however, one good thing 
which the provisions of this Bill 
contain, and that is that in most cases 
discretion has been given to the 
courts to use the powers in regard
to probation, the powers of admoni
tion, the powers of demanding good
behaviour, and also the provisions
similar to section 562 of the Criminal 
Procedure Code. These things take
away a little of the severity, and I 
hope that possibly the courts will
make use of these provisions more 
literally rather than resort in the 
very first instance to inflict punish
ments for a minimum period of two
years, five years and so on as pro
vided in the Act.

Then, I feel that the provisions of
this Bill are such that, if this BiU is 
really put into effect and administer
ed very efficiently, the life of the 
people who might be found to have 
erred once and who might be caught 
into the arm of the law may become
miserable thereafter; and their posi
tion in society may become intolera
ble. For, there is a provision that 
the courts may ask them to give their 
change of addresses for the next five 
years. There is also the provision
that they will be taken away to a 
protective home or something like 
that. My fear is that if all such 
people are gathered at one place, 
then, correction or reformation be
comes very difficult. The real solu
tion is that there must be a number 
of such homes in almost every urban 
area, not one but more than one. 
The provision in this Bill is to the 
effect that the States may have an 
institution of this kind. I would
expect that there should be more of

such institutions in every place with
a population of one lakh and more. 
These institutions are very essential 
in such places.

Under the provisions of this Bill,
a special police officer is being con
templated to carry out the purposes
of this measure, and he may be
assisted by a number of persons.
That would ultimately mean that the
ordinary police constables will be
assisting him, and we shall be en
trusting the life and fate of these 
people to the whims and fancies of
those ordinary police constables, who
might themselves not be persons
who would sympathise with the ob
jective of uprooting or abolishing
this evil, but who might be persons 
who might take advantage of such 
an institution. Therefore, I would
suggest that the special police officer 
as well as the other police officers 
who may assist him must, as far as 
possible, be women. That would
minimise the severity of the provi
sions as also any possible misuse or
abuse of those provisions. A lthou^
it may be difficult immediately to
get such efficient women police
officers, yet, Cxovemment, who are
training so many persons every day, 
might recruit proper people of good
status, of good equipment and good
culture, to man these offices and also
must be uplifted by love and sym
pathetically more with an eye to
correct and reform rather than with
a view to punish the offenders.

Since, mostly, this disease might 
be the result of the economic de
pendence or the helplessness of those 
people who are unemployed or who
are not happily married, I would
suggest that such people also may be
encouraged to get training in these 
protective homes, so that they may 
find for themselves a useful and an 
honourable occupation in life, which
will reduce the chances of the pre
valence and spread of this disease.

Then, I would suggest that a cor
rective by way of public opinion is 
,also very necessary. Thereby I mean 
that there must be education of the 
public to abhore this evil. It is not
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[Shri Raghavachari] 
that society -sympathises with these 
things. In fact, the old notions in 
India continues even today, and it 
abhors this practice and this busi
ness. But modem trends are more
conducive to the spread of this disease 
to a greater and greater extent, in 
the absence of that feeling of the 
pricking of the conscience. Our
modem cinemas, our modem way of
life, our modem tendencies, our 
modem beliefs and our modem ideals, 
—all seem to take away something 
of the sanctity attached to chestity,
faithfulness and its place of honour. 
Unfortunately, these things are slow
ly loosening themselves, and natural
ly, our law must suit itself to the 
changing society as it grows. Now, 
we have technical advancement of
aU kinds, of aids for getting into this 
bad business, without the consequen
ces provided by nature in the state 
of children (^ ^ ch  themselves were
a check) and so on. So, the more
science advances, the more these 
notions gather ground, the more this 
business spreads into society. There
fore, better education, education of
the right sort, according to the old
ideals of paying regard and respect
to chastity and faithfulness, is ab
solutely necessary. But, this is not 
a matter which can be done in a 
day or by one individual. As I have
said already, we must have more
and more homes for training them
and for fitting them for profitable 
occupations, as well as a number of
corrective institutions. If these in
stitutions are to be successful, they
must be, naturally, in the hands of
women of the r l^ t  status. I would
particularly request the Govemment
that they do train up the required
personnel for the administration of
these homes. They should be mostly
women, and only in exceptional 
cases, men. Otherwise, the very
institution may result in the abuse 
which we want to drive away. It 
may go from particular places and 
concentrate in another place.

I object to the provision relating
to search without warrant, the 
search of houses by police officers.

It is said that urgency requires that. 
There may not be such an urgency
created all of a sudden because it is 
promiscuity and the habitual thing 
that constitutes the offence. There is
no need for a police officer to enter 
a house for search without warrant. 
It is said that within 200 yards of
public places like schools, hospitals 
or some other institutions an arrest 
can be made. It is likely to lead to
great oppression; it may become
an engine of oppression. Particu
larly, in big cities if you go on circl
ing places within 200 yards of schools
and other institutions, then the 
whole city wiU be included in that. 
Therefore, you can enter any place
without warrant at any time. It 
must always be that befoi>e you search 
any place the warrant must issue 
from a magistrate who might be ex
pected to have given some thought 
to this matter, before he issues a 
warrant.

I would also urge the abolition of
all these thing^such as the giving of
security and the reporting of ad
dresses etc. It is likely to condemn
these people in the eyes of the public
and there will be no urge for them 
to correct themselves once you point 
them out to society as permanently
condemned people. After all, society
must be uplifted by love and sym
pathy rather than by putting them 
up contemptuously before the public
as condemned people. I would
therefore urge that aspect also to be
considered by Govemment.

I certainly welcome the Bill. It 
creates an amount of public opinion
that anybody who tries to behave in 
an unsocial way will not get any
sympathy but will be liable to be
prosecuted.

Mr. Depaty-Speaker: I see there is 
a desire on the part of a large number 
of Members yet to speak but we have
very little time left. All support this 
B ill I do not know whether that 
could be done only by an expressicm 
of opinion. I do presume that every
body is in favour of passing it as 
early as possible. It is to be con
cluded by 2 o’clock.
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The Minister in the Ministry of
Home Affairs (Shri Datar): And the
general discussion should be finished 
by 1 o’clock.

Mr. Depnty-Speaker: Yes, and the 
general discussion should be finished 
by 1 o’clock- ^

Shri N. R. Muniswamy (Wandi-
wash): There are a few who oppose
it. They may get at least 5 minutes.

Mr. Depoty-Speaker: If hon. Mem
bers agree, certainly, all can be
accommodated.

Shrimati Soshama Sen (Bhagalpur 
South): Those who were on the
Select Committee need not speak;
others may be given the chEince.
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Sliri L. Joffcshwar Singh (Inner
Manipur): Mr. I>eputy-Speaker, Sir«
I am very grateful to you lor having
been given the opportunity to speak
on this B ill 1 only wish to speak 
with regard to certain parts of the 
Bill. The main question with regard
to the siq>pressi4Hi of immoral traffic 
is atsst we have to look to the social 
and econcnnic background of these 
pe<^le. We see thousands of prosti
tutes in India and more particularly
in cities, suburbs and towns and in
the underdeveloped and backward
areas. In the tribal areas, especially
their social habits and customs are
quite different from the rest of the
people. We know how things are 
going on here. Hon. Members who
are coming from other parts, of Tndi  ̂
know about the conditions which are 
prevailing in their reH>ective areas. 
So far as the conditions and customs in
the tribal areas are concerned, I think 
that hon. Members know that there is 
free association among the people. 
They experience no difficulty at all to
mix freely with each other. But the 
so-called civilized people from the 
plains and other parts of India go
there for si^t-seeing purposes, espe
cially in the hill stations during the 
summer; they spend their time there 
and encourage prositution in this part 
of the country. Because of their
poverty and social conditions as w ^
as the peculiarity of their character 
the people fall a prey to these im
moral practices. The Police authori
ties also lack vigilance and the admi
nistration is not very effective with
the result that these nasty things are 
practised there more freely. I wish 
to lay stress on the fact that these 
crimes are being committed in the 
hill stations with a certain amount of
freedom. The touts are very active 
in receiving visitors and they live on
the earnings oi these innocent women
who serve as prosititutes. I think Siat
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the main purpose of this Bill will be
thwarted, if we do not take into 
account the condition of the tribal 
areas, where these crimes are commit
ted. As this question is purely econo
mic, I would suggest that the matter
should be taken as a National* 
problem. If we pass this Bill without 
at the same time providing the means 
to enable them to earn their liveli
hood, I think, the purpose of this 
Bill would be defeated ^

The reason why I say so is this. I
have travelled through a large part of
the tribal area. I have also visited
the city and town areas. I find that 
economic activity in the tribal areas 
is comparatively very poor. The
economic conditions of the people
living there are not improved. At the 
same time, certainly in the eastern 
and northern parts of the coimtry the 
tribal population is very large and 
there are very beautiful ladies there.

Shri Achuthan (Crangannur): So he 
does not want people to go there?

Shri L. Jogeswar Singh: People go 
there and commit crimes and vice. Of
course, I do admit that there are other
people who go there and do good
work for the uplift of the tribal 
people. 1 do not say that peQple are 
not doing good work there. They go
there on social missions and with a 
view to implement economic program
mes and so on. There is work done
for the social uplift of the people in 
the tribal and hilly areas. Such peo
ple are welcome &ere.

But then there are others also. 
Just now I heard Shrimati Uma Nehru
say that Marwari capitalists we:*e also 
doing such things. This area is a 
paradise of such i>eople. They earn 
money in the towns and go to the hills
and spend it there. They entice the 
innocent girls. They encourage
prostituticwi.

My submission is that this question 
has a major economic aspect. There
are unemployed young men who go to
these areas. There are touts there. 
They make their living on the earn
ings of the prostitutes. They encoiir-
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age prostitutes. So whenever we try
to tackle this problem, we must bear 
in mind this aspect also. These are 
the areas where tourists and busines- 
men go to spend holidays.

Then there is another point. I have 
seen, especially in the eastern part of
the coimtry, that unattached refugee
camps have become the paradise of
prostitutes. How has it taken place? 
Single persons, widows who have got
no husbands, are kept there. Here
is a source for carrying on prostitu
tion.

So whenever you want to rid the 
country of the evil of prostitution, 
you should remember that moral 
rearmament is necessary. It is not 
only economic improvement that is 
necessary; moral rearmament is also 
necessary. Moral rearmament of all 
people, beginning from the high offi
cial down to the chowkidar, is neces
sary because they are all involved in 
this dangerous and shameful crime. 
Merely by passing this Bill we are not 
going to achieve anything. We should 
propagate among the innocent girls
the evils and the harm that result 
from this profession. We should 
make them understand what injury
and damage are caused to the health
and morals of the girls. This should 
be brou ^t home to our innocent 
people.

Then there is one point regarding 
protective homes. These homes will
sometimes be very dangerous. They 
may become prostitute’s houses run on
a large scale. Why should we leave
this matter to protective homes? This 
is a national problem. There ar«
many prostitutos*s colonies existing in
the coimtry. There is no prohibition.
People may go there at daytime also. 
Then there is no registration through* 
out. Registration is there only in big
cities and towns.

As I said, the mere passing of this 
Bill will not do. We must tackle
the question of giving employment to
these thousands of prostitutes. If we
want to provide employment to these 
people, we should not leave them to
the protective homes. The States



1541 Suppression of 30 NOVEMBER 1956

should take the problem in their
hands. These protective homes should 
be run directly by the States and not 
left to any other agency. I would say 
that the States should take the entire 
responsibility for this upon themselves. 
That is the only solution to the prob
lem.

Therefore, although I welcome this 
Bill, I would say that we should go
into the root of the social and econo
mic conditions and habits of the 
people. We have to undertake moral 
rearmament and we have to educate 
them. The States should take over
all the protective homes. This is a 
national problem and should be
tackled on the basis of a national 
plan. So I suggest that large sums 
should be provided under the Second
Five Year Plan for this purpose. If
you want the eradication of prostitu
tion to be successful, you should pro
vide large simis, as you are doing for
irrigation, railways and so on, under 
the Second Five Year Plan for the 
purpose. Otherwise, the legislation
will only remain in black and white;
the scheme will not be successful

Shri N. R. Maniswamy: I shall be 
very brief in my observations.

The caption of the Bill is ‘The
Suppression of Immoral Traffic in 
Women and Girls Bill” . But I do not
find throughout this Bill any defini
tion of Immoral traffic’. Though we
know the definition of *woman* and 
*girl*, the term ^immoral traffic* has 
not been described.

It is with a view to satisfy the
sentimental liking of many sections 
of the women of this country and 
also to satisfy the concience of the 
Government, that this Bill has been 
brought forward, in pursuance of a 
certain understanding with an inter
national convention to which Grovem- 
ment are a party since 1950.

With regard to the implications of
this Bill and its enforceability, I am 
very doubtful whether we can achieve 
the object we have in view. The 
reason is this. I find so many provi*
sions have been embodied in this Bill
from other Acts, including the Indian 
Penal Code and the Criminal Proce*

dure Code. The portions which deal 
with notification of address of previo
usly convicted offenders, security for
good behaviour from habitual offen
ders, search without warrant and 
jurisdiction of the Magistrate seem to
be very much out of date. In the first 
place, it is not possible in these days 
to expect any person to notify the 
address of residence. As regards the 
provision for good behaviour, I thinlr 
it is not going to work in the long run
because of the prevalence of anti
social evils in the country.

I would again say that the drafting
of the Bill is not well done. It is 
clumsily drafted. Unless the Bill is 
redrafted in a form which is readable
and which could be implemented in 
the long nm, it is better to withdraw
the Bill and bring forward another.

It may be said that I am approving
of certain provisions of the Bill but 
not the other provisions. But I op
pose the Bill as it stands as I think 
that it is not going to achieve the 
desired results, considering the way in
which it has been drafted. Basically
I am opposed to it in the s^ise that 
certain provisions are wholesome but
there are other provisions which are 
defective. It is surprising that the 
persons who deal with this, the women
and the men who rec^y carry on thi£ 
profession, are not pimished. They
are let off, but the persons who hap
pen to be intermediaries; alone
sought to be punished. Here the 
intermediaries alone are ched^ed 
up, not the real culprits. I
would only say that all these provisi
ons will not work in the socio-econo
mic structure as it exists at preset
in the country. So, we have to see 
not only that the intermediaries are 
punished but also the persons who are 
the real culprits are punished. Other
wise, we cannot say whether thSs 
woman is innocent or that girl is in
nocent. Unless we punish both the 
intermediaries as well as the persona
who are really involved in this, we
cannot achieve the desired object, and 
the evil will still continue.

With these observations, I oppose 
the BiU.

Immoral Traffic 154a
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Shrimftti Rena Chakravartty (Basir- 
hat): I just want to say one or two 
words about certain aspects of this 
BilL

Many of the previous speakers have 
pointwi out very correctly that we are 
attacking the problem in a very limi
ted sense. We are trying to tighten 
up the law, but actually we are not 
approaching the problem basically.

n-SZ hrs.

[Shri lUimAVACHASi m the Chair}

My friend, Shri Jogeshwar Singh 
has very correctly pointed out that 
one of the root causes of this evil, as 
far as the wconen or a large part of 
the women are conc^ned, is the fact 
that poverty is the driving force, and 
unless we are able to give them much 
larger scqpe of employment, the indi
viduality of the woman cannot be 
Itee to do what she desires to maintain 
her dignity, and therefore she often 
becomes a pown for those who utilise 
her for their own profit. But at the 
same time, deeply conscious of the 
limitation of this Bill, I still rise to 
support it, because one aspect of the 
entire matter is to see that there is 
no evasion of the law. Even here, I 
feel that many in the Select Commit
tee have been faced by a dilemma, 
that is, the difficulty in proving ^
act of trafficking and the evasion of 
those who are most ingenious to do so. 
In the course of our practical work 
we have found how very very easy 
it is for these people to get away by 
evading the law and by hiding behind 
interpretations of the law. High 
Courts have again and again let off 
offenders wham everybody in society 
knows as offenders, but it has not 
been possible for anybody to prove 
to t th^ have been habitual offen
ders. Qq account of these tedmfcal 
and legal points, they have been 
allowed to evade the law.

On the other hand, many previous 
speakers have pointed out the diffi
culties which should be tackled to 
prevent these clauses being made

liable to abuse. There is no doubt 
about it. Many friends have pointed 
out that allowing the police to enter 
and search a place without warrant 
and asking the woman to appear be
fore the magistrate summarily, may be 
liable to be abused. That is why I 
wish to point out while I entirely 
agree with the basic points, which are 
the tackling of poverty and opening 
up of employment and homes for 
women, educating people in high 
moral standards—that beycmd these 
basic points, there is the great difficul
ty which the people, who have been 
working for rescuing women, have 
been faced with that is the need for 
tightoiing the law to bring to book 
the evaders of the law. We should 
tighten up the machinery through 
which we desire to check, even in a 
limited way, trafficking in women. 
That machinery has been the police. 
The police again and again have been 
in collusion and even in the Report of 
the Advisory Committee on Social and 
Moral Hygiene it has been pointed 
out, and we have several cases to oxir 
knowledge that women have very 
often had to buy their peace with the 
police officers by offmng them their 
bodies. This is a corruption that is 
known to all. That is why it is abso
lutely essential that there must t>e a 
complete re-orientation and building of 
special police squad for this work, 
who should be above corruption, and 
who should have the proper attitude 
towards these women. The proper 
attitude has been expressed from 
many corners of this House, that is, 
a prostitute is a person who is not to 
be condemned for ever but a person, 
who should be looked upon with 
sympathy and whom we have to he^
forward to regain a healthy life. It 
must be appreciated that even this 
limited legal penal measure which we 
are passing now will depend entirely 
on the training of the police, the 
^ecial police, to do this work. It is 
with a spirit of persuasion and of try
ing to l»:ing those women back to 
society that the police have to 
ajî roach them. It is a difficult task, 
but unless we are able to do this, we 
will not be able to achieve even the
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limited results out of the Bill , which
we are tzying to pass.

Secondly^ we have proposed, during 
the discussion in the Select Commit
tee,—I want the House to pay atten
tion to it—the association of women
in the work at every stage, and'more
especially in the process of rescuing. 
This work will need women police
who should be associated with the 
special police squad. In our Stat^
for example, we have got special 
women police; but what are they used 
for? They become foolish in the 
eyes of the public because they are 
used to arrest women political work
ers, to arrest us. Send other people
to arrest us. Why do you not train 
these women for this particular type
of work? That is what fre want
There may be States who will not be
able to come forward in this matter 
immediately as there are all sorts of
social restrictions, but it is the job of
the other States and the Central Gov- 
ermnent to help in this matter, to 
train i«) the polite force. This is one 
of the most important aspects of this 
limited measure.

The other point which I want to 
moition and which I think is very
important is the question of protec
tive homes. How these protective
homes will finally turn out to bt will
depend upon the State Governments. 
As we have seen, large and sweeping 
powers have been left under the rule
making power of the State Govern
ment. How these homes will turn 
out to be ultimately we do not know.
I hope that the main thing about these 
homes, which we have tried to empha
sise arid have been lucky to be able to 
incorporate in the body of the Bill
itself, is that they will be really homes 
where women will be the main people
who will be managing the internal 
affairs of these institutions. We know
it, and if you read the Report of the 
Advisory C(Mnmittee on Social and 
Moral Hygine, you will find, for
example, flagrant abuse of the way in 
which these Ashrams are managed.
It says:

'The managing committee is 
invariably a men’s committee with

one or two women on the list, 
who according to the man-super- 
intendent played no active part—
in fact, in the vast majority of
cases never attanded a meeting. 
The man-superintendent invari
ably lives on the premises, either 
with his family or without and 
moves about the quarters of the 
women with no respect for their
privacy. Again and again on 
visiting these institutions, the 
inmates were lined up before the 
Committee, and in the presence of
all, the manager would begin to
relate the history of each girl—A
is not married, but is in the fifth 
mwith of pregnancy, B was
seduced by a Muslim and it was
difficult to effect her rescue,-----”

Then they go on to show how these 
men have been abusing their positions
m these adirams. I entirely agree 
with what Shri Jogeshwar Singh said 
in tiiis respect Unless this is check
ed, these protective homes themselves 
might became again sources of evil. 
One point where I do not agree with
Shri Jogeshwar Singh is when he says 
that these protective homes should not
actually have the right of setting up
centres for work and vocational train
ing. I do not think that is correct
I think the State Governments should 
give every possible help to these 
institutions so that the most important
part of the work of th »e  institutions 
will be economic rehabOitation of
these women. Women do not have
any j)irofession in our country; they 
hardly know how to read, and write.
Therefore, if we really want to make 
the women equal citi^ns with ue 
and bring t h ^  honourably back
again to society, the main thing which
we must do is to give them that train
ing and it Aould be done in t h ^
institutions imder the help and guid
ance of these women social workers, 
who should be in charge of these 
particular institutions.

IS hrs.

They should be specially trained 
to have a very sympathetic outlook
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[Shrimati Renu Chakravartty]
towards those who have been put 
under them. Unless we have an 
adequate nximber of protective homes
throughout India, I am afraid what 
will happen is that, as was pointed
out very rightly by many hon. Mem
bers, we shaU be passing a law which
will only drive undergroimd an evil
which has been there from time 
immemorial. It is no doubt a social 
evil which can be eradicated, provided
we approach it in the proper spirit, 
even in the limited sense it has been
conceived in the Bill. The rescue 
work should be done by a spedal
squad with the help of women who
have been specially trained in it, 
incorruptible and with a proper
psychological and moral attitude 
towards rescuing them and bringing
Uiem back to society; in these homes
these women should be morally reha
bilitated and made economically self
supporting to enable them to stand 
up as equal citizens of a free India.

^ ^ fsRT
frsnftr ^

^  ^  *TT T̂TT T̂T ^  WK

fV STTiR Vr f̂ T̂ TT ?TT3r ^
'TRT ^  «TRT fsRpft

qra* ^  ^ i ^  w

^ fN> ^ ^  *TRT VT
^  ^  ^  <1 f r o
^ ^ 9rr*r fFTzft ^

^  ŜPRT t  I

T̂ »TT ^ ^rtr %TT ^
fip ^  'TT ^ ^  ^

^  5TTr̂  ^  I ^

t  ^
^ rm ff ^  ̂ ^  snnx #
^ 5RTR 1̂*

% 37R
R̂"PTT ^ ’̂ rrf^

TOT f W  fJT ^ I  I

^  ^
t ^ %

I  t  ^  5Tfr I

^  ^ ^  T=SRT ^
?ft ^  ^ ^  ^  ^
^  ^ «fk  ^

^  ̂ ? T R T  **1^ VT ^
i f t r ^ 5 m N s T

TO ^ ^  ^  ^  snmit ^  ŝr?5qr
fen ” ^ % «T>Hyi ’srnr ^*nrt
sfN^hr M<i^\ ^  ^ I ^

55TR ^  I
^  ^  f̂ RFT ift ^  5  ^  SPFR % 

tinfq<T> siy f  5fi  ̂ ^  cTT̂  VT ̂ nhnv
STTTR •«<̂ dT ^ ^  ^  Wr 'n*lR %ftK

T̂TT ’Sftr ^  ^ WT ^ I
^miT^ ^ fv  ^  cRhFT 1TRR ^ T̂CVTT

^  w m ^
f̂ftK ^ Ttwr ^  vinVT

^ ^nr vfWRT: ^  ^

f VRT înir
^ ^  ?TR»T f  «ftr ^
^  *fW ^  % 1%  ̂ T̂par f ‘ I
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^ ?TWTT ^
vm em f ( iT m r )  #

^ ^  % 
^  <?iVr ^  *T>i*i ^

I w ^ ^ ^ ^ '̂<+1 ̂
^  ^  5̂TRT -qir^<? I ^  ^<+TT ^

+ *̂11 *MT[̂ 4,
^ ?flT *T^ 5^  ^rrf^ I

^  ifTT IT̂  v t ^ fv  ^  VTW
^ ?f»T# %
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i f k % f^n% ^ ^
•mf^^ ^  w  ^rnr ^
^  f^vft VT ^  5TRT ^frf^ vrlfv  f^rff

^  5^  ^  ^̂ <511 
^  f  ^ftr fFTVf % f^F t̂ ^

«FFR’ % 5̂?T ^  ^<'^1*1 (^ ^ H r< )
^ | i t w

sn* vnr 8Rif % 5 f ^  v w T
jf^RT^ JJ'TT % *ft% ?R»
^ T s ^  srr? I ^  ^  ^
tVR »T̂  VT^ f% fFTzff % 5TTT 
15̂  »̂nT ^  +^^1*1 ^  ^nneRT 
^  ^ ^  ^  5 ^
fF R t ^ ^  ^  +^rMf ^  rTR ^

^ * p n T ^
f^zft^STTT S i T R " V 7 1 W I r ^

^  I  I 5 ^
^ fW 5 ^  %ftK
^  ftjt 3TT? I 5m f^^l-RT t  fv  WTK

f^rrnr ^  ^irft ^
^  f ^  f t ^  t  *PT^ VTW ift

$  I

W  % ?̂ Rir<«W ÎTT ^ ̂
^  ffRT Tsnvft *i?r 
'tfon *PT 5RFT fV^T ^  T ^  ̂  ^  ̂

^nrPT ^  vtf^RT ^  ^
i^h! v i  ^  VT f^r^ ^ fv  vn§t ^rnr
?  ^  ^  ^  ^  ^  ^ , T̂T̂
fiff ^ ^  ^  v^TRnft §  <ppit >PT

^T %, ^ % ¥»TR
^rmx vitr ^  ^  s(^^ ^  i

^nrrnt^OT «<f̂ »fl % f e r ? w
^?T ^  It  ^ 5 1 ^  ?ftT

^ Vtr ^^rrft 9X^ ^RTR 1? f ^  3̂3T ^
WT^ ^

f  I ^  ^TORTt f  fw ^rnr ^  ^  mx 
^  ?ftr ^  fniPfV 8Ft 
? m  T̂TTWT ^  ^  ^ ^

^  «TR \w % 3n?^
*̂t «ftr ^TR ^  «ftr 5EPTT3r %

m| >̂#*F t  ^  ^  ^
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^ I
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^  >rrf ^  ^  1%
^  ^  zn  JRT ?^tM

^ v r ffv ^  r»i'^Hai
^ ]̂N» % ^W t % TO"
^  ^ ^  t ^  f w r

^ ^  ^ I ^  'S*! % f^^TT
I  VfifV  ^  '>T¥^ ^ ft»

WTK !̂>tf ôHw IĥH  ̂ eft ^
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*1̂ *̂nft ♦ihRŝ» wvt'Ct  ̂fflr
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f% ^ ?TR «p5  ̂ ^ ^
fftr ^  ^ ^  ^  *nr

tit+K ^ T7?'»!H
YTH iTRrnf ^

r̂S  ̂ ^ ^  % f ^ ,
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T̂T? i fk  ̂ ^
+[̂ v|

fk^r WK ^ ^  ^+dY *IY I
^  ^  «iaHf ^

?ftT ^TW W  I
fĤ ir<.d f̂eTT̂ STRTT «IT

I
5T ^  % WTT. % f?nT% % f^TRt
fR” ^ ^  «TT? ?ft

«Pnr ^ ^  ^ t
#  ?HR ir  ̂ 5tRt̂  ^ ^  ^
^ I f% w ^  ^
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I, ^ % 5rf̂ T̂  %

^  ®FT ^dT ^  I

Shri Datar: I shall take only five 
minutes.
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^ f V 5^ ^ ^  WHV5[9T
I , ^ 3 ^ ^ t  I

I qfg m r ^ fffrt

IRftcT % 5^  ^  I ’TTCr
wrqr w t % 1 ^  ’er' ^
=̂̂ ra7?RTT 21  ̂I  s ^  ^  ^

F̂sft % f̂5T % ^  Hd'flfdT ^
I

Mr. Ofaalnnaa: I have got two 
more Members who want to participate 
in the debate. The Bill has to close at
14.00 hours and how long will the 
Minister take?

Mr. ChairmaB: May I request those 
friends who want to participate to
speak on the clauses. There are 
a number of clauses and whatever 
submission they want to make, may be 
made on the clauses. Unless they
wish that they must speak now, they 
may speak on clauses and if they want 
to speak now, they cannot have more 
than five minutes each.

Shri Jangde: (Bilaspur—Reserved—
Sch. Castes): Some new suggestions 
haviB to be made which would not be
covered in the elause-by-clause con
sideration.

Shri Achuthan: Hon. Members who
have not given s l ip s  may also be called.

Mr. Chairman: Yes. But there is no 
time.

Siiri M. L. Agrawal (Pilibhit Distt. 
cum Bareilly Distt-East) : Clauses too
may take some time.

Mr. Cfaaliman: He will finish in five 
minutes. Shri Jangde.

«ft u liif : ^nmf^ ^

fWRT ^ 1 1 <i5r t
^  ^ 5 r r ^

# ^ r^ ft
#  ^  «IT I ^
#5RTTf% ^  ^  I 5T*Tf9T r̂r

T̂PTlF % ^  U*PRT ^  I ^  i

#
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afT ?T̂  ^ ST^ f̂TTT r̂ t l
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fw> f W i ^  3ft ^ ̂
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3w T^ w r w  Tc ^
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%^^?T ^^3R7m%%fT?: ŝr̂ ?ar#̂  
îT¥ v n r I  ^ v ^*T T ^^*F t^

v m  ^  ^  \
W  *PT# % ^  ^
?TT̂  % *nf^ ift T̂̂>?TT ^ I

r̂*TJT frFTT ̂  4>̂ *iJ T̂̂cTT g I 
1% ( ^ ^ )  ^ % f #
^ T ^ (  «p fW ) I,
% *̂ !<®f ^ 5zrRT ^^^ -ql̂ ni I

iSRT T̂ ^ « l l a  ^ n îMi
t  * ^ ^ ^  *rCt^

% «FR«r ^  IT̂  WTT|fW *=Tcft I  I

^ 3 ^  #' ^ %
t, ^ ^

f  I ^  ^  W ^  ^  ^ ^  ^
»T ?T^ Wf^if ^  ^ 5;HR r̂R7*T 
?TT vSTTrft I  I ^  ft>?*Tt ^ t

^  ^ ^ 'n f T̂?fV f ',
sFiW T^ f*T^raT^i 

^ rft ^
^ %  P̂TT̂ r ^  ^
TOft I  I ^  ?R T

^ ^  T N R  ^  ^  M*IC*1 ^

*̂TT7T ^ t" ^  3>^ ^
I  I

^  4  # 3RT?rrT ^  ^  ^
r̂nr ^  rTPTT STR ?iV̂  ^  ^  ?ftT ĴTFf 

^  3rni ^  ÎTRT ^  # f ^  ??n: |, 
%  <j *fl ^  3»^T ̂  I ^  I

sfhw t (f^FTRT^T-^

T R ^ -T fi?T rr-?R ff^ ^ n rf^ ) i^TWrf^

^3R ft?^ ?P T#  % « iK ?rr5r?^

^ iTPFftW ’Tf n̂fV ^  ^
. ^ 5 1

^ | t t  I ^
^  ^ ^  ^  ^  f  :^  ^  |?IT I

T̂c*T *T^ ^ ^ I  ̂ ^ f^Rrft

>3Hr<̂  ^ ^  n<^l '3TRT vidHI

YT=^ I f^H W «fî T ^ 

tii '̂»ifH+ PTHT % "Roo ^
^  ̂  ^ ^ T f^  I ^  ^
WT ^ ?R  ?RT3̂  %   ̂o ? ^  ^
qR: t^zTR^ ^  m m  I  \

/ TO ift t ^
5 !T ?^  («T^frf^) t= ^ T ^
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^  I ^  FTpff 'R

*PT ^ H ^  tT  ̂^  ^>fe- 
>d̂  R^rl ^'5fPT%«nK''i ^TTiT^ ̂

^Tpsnrf^^rf 
^ *iO hVI

^<'^K W ft ?frC
5T#p ^  t

^  ^  ^  1 fPR ?T?T

3̂̂ iW ^ ^ ?̂̂ TT3‘ ̂ *t W

^  ^ I qiR  5  r^rm^.

^  3̂rr?*r ^  ^  ^

«n ^  ^  ^  ■^R’ l ^ ^ 9̂%’ rr
?ftT ^ ?nr^ *M k*i«wl  ̂ sftt

1 ^ ®pnff
% 5rf̂  w  ̂ ^ ^

^  ^  *^R*j 35̂  >Sd«ll I

TO eft ^  I  ^mr̂ r % ?r*it- 
^  2î  ? fk  -̂Cr̂ nrrO
^  3ft »rNt ^ f l  t  ^

^  I w  ^ ^  «î a ^

I ^ cpsTTyxvix^
T̂T̂  ^ »TTTT <i«iî  ^ H vg,

f ^ ’TT  ̂ W #7tiPTRt’̂ 3 ^  ^

>3rT T ^  f  I ^  5 ^ ^̂ acTl «ft fV  *ri^
^  5ifk *<T^wf

^  -«t«rft F̂TT ^ ?ftT 
2^ ^  W fT ?T ’JSIT
^  rRft «ft I ^  ?r

?rrf ^ ^ ^

TO ^  ̂ r?:d1‘ I  ?ftT TO ^ * f  ^
f̂sRT ^  t̂r: ^  ^  ^  ?

% «TTT sifll ^ ^ eft ’̂ >i6»i r̂fr^w %
^  ^  ^T M t t  T?t5 ^  ^
q f ^  5lfr ^ t  # HUlO ^

^ i r IW ^ ^  '*fTcft f  I

^ F̂T̂T ^  ^ ^  *t>̂  ̂ ^
t̂»rr M^ni I ^  ^  ^  î>TK ^

^  ^  5tt^ t  ^  r̂irnsfr ^  ^  ^irr 
^ % <̂?idT ^ ^  «lla ^

t ^  W W  % Sri%fe^ szrfiRT
l^qnroft ^  I  ^  w m m

'R

nR##5izrm ir% f^
r̂sTT ^  ^  ^

^  i|̂ Ri«h ^rpT^R  ̂̂ T%«Ĵ <Tf % f ^  ?ft 
’̂ nf̂ q" I ?R ^  ^ W

11 ? i ^  5TFT »̂TfT ^
«PT^ ^ ^ eft ^  % ?̂rr

? ?HR ?TT*T # ^  ̂  Ht
WSiJ n T #  ^  ^  »|Tf̂ RT̂  ?fv?:

^ I ^  ^  ^ ^  ^d^w r =^Tfcft 5
ft* T̂TT ^ IR^RWr PHcIR  ̂ ^ T ^ vft
3Rmr ti ^  ^  ^  ?rr5r TOt # ^

^pf «̂ ’fTT 5fR ^  ^
I T ^ ^ ^ f t ^ f f ^ f v

^  ^  ĝ̂ STR «FrT? SPfft % w
5R^ *FW ̂  ^ eft #% T  ̂̂ #rr t
^fap^ ^  55^7 ̂  ?T  ̂t  ‘ ^  ^  ^  ^
î t ^̂ Tfeft g fv  5$̂ ft?FTY $
?̂T W 55 ^  ^  ^ ^

%fij?T ( 1^  %  »rn?%) f t  ^  t  I

^  5TFT ^FP}JT  ̂̂  ^  t  f̂%5T «R
STR̂ T fT ^ t  e R f ^  *T^ ?{leil ^ I ^ N  

^  Vt^  *T»fi

*1̂  ‘̂ ir.dT ^ I ^  n*fti ^  ’lI'H

1 ^ q 7 f T ^ 3 r r ? n ^ ^  ^
t f k  ^  ^  «rtr#’ ^ f  I

# T t  ^ %% f ,  ^

«Fnr R̂*T % f^nr, *̂t» ^
<?7t St̂ RPrTT ^ I ^  t!l<i

^  ̂ ’TFT  ̂ ŜTFeftg 5RftT’5n3fcT^n’R*?r̂  
f ^  ^  % RW ^HR ^  ^  ̂
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^  f  I if ̂  Ir ^
i i r q r ^

^ *n*iq spT TT5
^ «nr i ^  ^  srmr m
«n% ̂ <iT̂  ^ ^  ̂  ̂  v p i sh"

f  \

^?^5p: ^  l?r # #  ^=«nw
^ « f t
^  «T I
^ ?fT ^  ^oo % ^Tffip f̂f îft w
’'TTI ^  ^  ?ftT trnrr ^

^  ^  ^  ^Tqniqi vftK
#  #^mct ^  ^  ^ »ri I 
f̂t I  %  ?nn^ ^  ifft T̂PH'
ĥ rrt  ’̂ rrf^ i

¥ #■ I T R ^  inft gft ̂
^5TT

^  W 4 H « n  «R1# I ^ ^  ?W  f

’Jnrrsr ^  ^  :rnf?TT | iV
^  «prTT# I ^  ^  f>rr gwt

^ I

Sliriiiiati Soshama Sen: Mr. Chair
man. Sir, We all welcome this Bill 
and we hop6 it wHl be passed during 
thi5? session. It is a very important 
Bill and it should be passed.

I hive iust one or two suggestions 
tfj make. 1 quite agtee with you. Sir, 
when you spoke on this Bill, that th6re 
should be women Polire.

iSiri loaobhB Alva (Kanara) ; Ma0s> 
trates al5?o

Shrlmati Snsfaama Sen: This is on  ̂
thlni? which is most important. 1 think
we should train more women in this 
department and there should be 
women oolice for taking up this kind 
of work

The other thing that I want to say
is, some hon. Members have spoken

about how they have eradicated this 
evil in China. I have just come from
China, and I went into this question 
very thoroughly when I was there. I 
asked several women there, not neces
sarily in the Go\*emment but also 
outsiders, how they had got rid of this 
evil. They said, the Democratic
Federation of Women went round 
each district, spoke to these women 
and got them emplojroent, especially 
in the collective farms because by
keeping them in the collective farms
they can be kept separate from the 
other women. It is necessary to keep 
ttiese women separate for some timie 
and not let them mix in society. In 
China they have segregated these 
women by giving them emplo:^ent in 
t l»  collective farms. They are quite 
happy and do their work very welL 
In this way in China they have been
able completely to get rid of this evil. 
I would, therefore, request the hon. 
Minister to try and do something in
this field and see that these women 
get emplo3Tnent. Of course, for this 
the women’s organisation should also 
help; I quite agree with that proposal.

With these words, Sir, I support 
this Bill and hope it will be passed 
without any amendment.

Shri Datac; Sir, I am obliged to the 
hen. Members of this House for the 
gea^al support that they have given 
to the provisions of this Bill. I have 
not heard a single hon. Memb^ whft 
rais^  his voice against tbe provisions 
of this* Bill. That is a measure of the
general agi^ment so far as the need 
of this Bill is doncem^.

A number of suggestions have been 
made. So far as the employtn^nt of
women oolice and a number of other 
factors are concerned, they will be 
duly taken into account by the State 
Governments.

Shri Joachim Alva: Women Magis
trates also.

Shri Datar: Women Magistrajtes are
already th«^  in some of the States. 
A beginning has been made in thf
iippointment of women police offic^ -

Immoral Traffic 1562
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tis well. It is quite likely that after 
this Bill has been passed, the need 
for women police officers would be 
felt by the various State Governments 
and I am quite confident that they will 
take all the necessary steps. There are 
women ma^strates in a number of
places even now.

/
A criticism was made that the pro

visions of this Bill were unusual in 
the sense that a minimum sentence 
was laid down and that in certain
cases, the provisions were rigid. I 
would point out to this House that we 
do desu« that the provisions of this 
Bill are enforced as sternly ^  possu
ble, because, as I stated yesterday, 
prostitution is an evil which is sap
ping the vitality of our women and 
women and moral standards are falling
down. A friend suggested the other 
day that the western civilisation was 
responsible for this disease. I would 
say that it is not merely the western 
civilisation, but also the social con
ditions in India which are responsible. 
We had a double standard, one stan
dard for men and another standard 
for women. When we tolerated or
condoned this vice of immorality in 
men, we took very serious notice of
the same offence when it was commit
ted by women. There is also the in- 
eqi^ity of social and economic con
ditions so far as women are con
cerned.

An hon. Member has suggested that
it is an urban offence. It is true that 
this offence is confined very largely
to urban areas, but we have also to 
understand that women are drawn to
urban conditions because of the misery 
of their rural life. It has been pointed 
out in the report that in the viUages 
and rural areas, the conditions are 
extremely hard. So, on the merest 
chance of getting some pleasure out of
life, legitimate or otherwise, these 
people are brought here, and they are 
tempted to this life of vice. There
fore, there ought to be a general rise 
so far as economic conditions are con
cerned and the Governments are tak
ing steps in this respect. I am also

happy that this double standard of
morality is gradually giving place to
an idea of complete equality so far as 
our women are concerned. New sociaJ 
laws are being passed. A reference 
has been made to a number of laws 
which made for the inequality and dis 
parity in the conditions of women 
On the positive side we have been 
taking various steps. So far as the 
penal side is concerned...

Star! Dlmaiya (Basti Distt.—Central- 
East cum Gorakhpur Distt.-—West-
Reserved-Sch. Castes): What are those 
steps?

Shri Datar: We are taking a number
of steps for the economic rehabili
tation of India, including the rehabili
tation of women. A number of Acts 
have been passed, so far as Hindu law 
is concerned which give complete 
equality to women. Let the hon. 
Member understand that only yester
day one of the last Acts of the Hindu 
law—the Hindu Adoption and Main
tenance Bill—was passed. That itseli 
is a measure of the great attention 
that we are giving to give complete 
equality to our women. These are 
some of the steps, not all, that Gov
ernment have taken for putting men 
and women on the safe footing as re
gards various conditions.

As I said, stem l«ws are necessary 
for rooting out this offence, which is 
a very age-long one.

Shri Veeraswamy (Mayuram-R»-
served-Sch. Castes): Not even 2 per 
cent, of the Members of Parliament 
are present here.

Shri Datar: The importance of the 
Bill does not depend upon the num
ber of Members; it depends upon the 
earnestness of Members—like the hon. 
Member who are here. Therefare, I
am perfectly satisfied with the r«f- 
ponse that hon. Members have given 
to this Bill.

Mr. Chairman: The question is: 
“That the BUI to provide in

pursuance of tiie International 
Convention signed at New York
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on the 9th day of May, 1950 tor
the suppression of Immoral traffic 
in women and girls, as reported 
by the Select Committee, be taken 
into consideration.”

The motion was adopted.
Clause 2 ^  (Definitions)

Mr. Chairmaii: There is only one 
amendment No. 23 to clause 2; but I 
do not find the mover, Shri N. R. 
Muniswamy, here.

The question is:

“That clause 2 stand part of the 
Bill” .

The motion was adopted.

Clause 2 was added to the Bill

Clause 3.— {Punishment for keeping
a brothel etc.)

Dr. Rama Rao (Kakinada): I beg to 
move:

Pages 2 and 3—
lines 38 and 1 respectively—

for “of not less than two years 
and not more than” substitute 
“whicn inay extend to” .
1 have already submitted my point

yesterday. The idea is not that I 
object to severe punishment being
given. It may be enforced as strictly 
as possible. The point is whether it 
is repugnant to the sense of dignity 
of the court to compel the magistrate 
to give a minimum sentence. That is 
all. You can give as much margin as 
you like, but the magistrate must be 
able to take the circumstances of the 
case into consideration and give suit
able punishment. I have no objection
to heavy punishment; my objection
Is only to compel the magistrate that 
he must give two years’ imprisonment.

JX. Chairman: Amendment moved: 
Pages 2 and 3—
lines 38 and 1 respectively—

for “of not less than two years
and not more than” substitute 
**Which may extend to” .

Shri Datar: I am not accepting this 
amendment and j  have already ex  ̂
plained the reasons. If, for example, 
a man is convicted in the sense that 
oiTence has been proved, he is bound 
to have at least a minimiun punish
ment. There can be no other idea 
That is why a minimum punishment 
has been provided.

Mr. Chairman: The question is:
Pages 2 and 3—

lines 38 and 1 respectively—
for “of not less than two years

and not more than” substitute
“ which may extend to”.

The motion was negatived,

Shri D. C. Shaniia (Hoshiarpur): I 
want to say something on clause 3. 
You said that you would be giving 
some time to those who did not get 
any chance in the general discussion. 
I want to know whether you are going 
to stick to that decision.

Mr. dialnnan: I said, those who are 
anxious to i>articipate might as well 
do so on the amendments and clauses. 
Surely if the hon. Member had got 
up a little earlier, I would have given 
him a chance. Now I am putting Uia 
clause to the House.

The question is:
“That clause 3 stand part of

the Bill” .
The motion was adopted.

Clause 3 was added to the Bill
Clause A^iPunishment for living 
on the earnings of prostitution).
Mr. Chainnaii: Is Dr. Rama Rao 

moving his amendment No. 15?
Dr. Bao: No, Sir.
Shri D. C. Sharma: I want to say 

something on this clause.
Mr. Qiamnan: Yes.

Shri D. C. Sharma: I agree with the 
framers of this Bill that the punish

, ment for this offence should be t
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rent and also that the system of grade' 
of punishment should he introduced.
But I find one fatal word in this
clause which is going to take away 
the whole effect from it.

[ S h b i m a t i  R e n u  C h a k r a v a r t t y  in  the
Chair]

13-39 Hrs.
1 am referring to the word “knowing
ly” . I do not understand why this 
word has been put in. I think t h is  has 
been put in only to soften the effect 
of this clause, I find that in the 
whole of t h is  Bill, the tendency is to 
m a k e  the thing as deterrent as possi
ble, but I cannot understand wby this 
word “ k n o w in g ly ’ * h a s  been put in. 
The purpose would b e  served if the 
word “knowingly” is removed. How
is it going t o  help the a d m in is t r a t io n
of t h e  Bill, so f a r  as t h is  claus# is
c o n c e r n e d ,  i f  this word is there. On 
the other hand, this word is going to
make the convicticm of a person much 
more difficult than it already is. I 
would like to understand the justifica- 
Uon for this word in terms of psycho
logy, or in terms of reason or in 
l̂ erms o f  law. I  think this is a very 
useless word that has been put here. 
This word will give a lot o f  scope to
those persons who are guilty to get 
out of the net o f  law that has been 
woven here in order to catch them. I 
would, therefore, say that the word
‘knowingly’ should be taken away 
because it does not mean anything so 
far as the style is concerned, but it 
will mean a great deal so far a s  the 
a d m in is t r a t io n  o f  the law is concerned. 
Lawyers will wax eloquent about it 
and they will t r y  to p r o v e  that -this 
man did not know or that this mar 
did not do it deliberately and all that 
Kind of thing. I  think tt will lead to
infinite legal quibling and many per
sons who have been guilty of the 
cfifence wU be able to escape out of
this loophole. I would  ̂ therefore, «ay
that this word should be d e le ^ .

Shfl pa^ar: The word ‘knowinjgly’ 
lias been k n ow in g  put in. It is for

the purpose of saving those who are 
innocent of the acts of prostitution
being committed by a person who is 
helping that other person. Take, for
example, the case of a brother and 
sister. The brother is living in the 
rural areas and the sister is living in 
a city like Bombay or D^hi. The
brother honestly believes that his sis
ter has been carrying on a legitimate 
profession and out of her edmings
she is helping him in the rural areas. 
Ultimately it comes to this that the 
sister is living the life of a prostitute 
and she is helping her brother. The 
moment the brother knows that the 
sister is living the life of a prostitute 
and that the amount that she is send
ing to him is out of these earnings, 
liis offence begins. Otherwise, the 
offence does not begin at all. There
fore, an innocent person is sought t*- 
be saved, not a guilty peraon.

Mr. Chairman: I take it that amend
ment No. 15 has not been moved.

Dr Rao: No.
Mr. Chafmian: The question is:

“That clause 4 stand part of the
Bill.”

The Tnotion was adopted.
Clause 4 was added to the Bill.

Clause 5 —̂ (Procuring, inducing or
taking woman or girl for the sake 0/

prostitv>tion.)
Mr. Chairman: Most of this amend

ments are by Shri M. L. Agrawal.
Dr. &ao: I do not move

amendment No. 16.
Mr. Chairman: I think Shri M. L. 

Agrawal may take up all these 
amendinents together when he
speaks. "

Shri M. L. Agrawal: I beg to move:
(i) Page 4, line fr—
for “ induces” subsHtute “induces

or attempts to induce” .
(ii) Page 4, line 0—

for “causes” substitute ‘̂causes
o r  attempts to cause”
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(iii) Page 4. lime 13—
/or “causes or induces" substi

tute *‘cai^es or attempts to cause 
or induct or attempts to induce” .
(iv) Page 4—

for line 26, substitute: '^attempt 
to procure or take her or to induce
her to go or to cause her to be
taken is made; or”

(V) Page 4—
(i) for line 29, substitute “or” ; 

and
(ii),after line 29, add:

“ (c) in her journey any inter
mediate place throu^ which she
passes as a result of the inducement, 
taking or causing to be taken.”

There is very little time. The gist 
of my amendments relates to the 
jurisdiction which has been created in
sub-clause (3) of clause 5. There are 
two sub-clauses (a) and (b). No
doubt, jurisdiction is created at a 
place where the girl is procured, in
duced to go, taken or caused to be
taken or from which an attempt to
procure or take such woman or girl
is made. This is all right Either the
girl is procured or taken or an attempt 
to take or procure is made. Then, that 
place will have jurisdiction. In sub
clause (b), the place to which she 
may have gone is referred to. The
words are:

“in the place to which she may
have gone as a result of the in
ducement or to which she is taken 
or caused to be taken or an 
attempt to take her is made.”

This attempt refers to the result 
and the girl reaching that ultimate 
place. This is quite redimdant and 
should not have been there. Also we
have provided for jurisdiction fit a 
place where an attempt is made. I 
wish that these words ‘or an attempt to
take her is made* should be taken 
away from sub-clause (b).

Then, there are two places where
the court will have jurisdicticm: in

the first place, the place from where
the girl is taken and secondly, the
place which the girl reaches. Then, 
she may pass through intermediate
places. Although we can argue from
sub-clause (b) that those places also 
will have jurisdiction, we should
clearly put it. For this reason, I have
put down another clause (c) which
gives power to the court to take 
cognisance of the case at any inter
mediate place through which the girl 
passes when she moves from place A
to place B. i.

There are fqur acts: a girl is pro
cured, or induced to go, taken or
caused to be taken. In this clause, 
attempt has also been made cognisable. 
But, it is not logical. Sometimes, we
have made attempt to take, attempt 
to procure an offence, but not attempt 
to induce or attempt to cause to be
taken. Therefore, I submit that if we
make an attempt also an offence, it
should be for all and not for only two
acts. I want to make this clause more
comprehensive and give jurisdiction to
the court even in intermediate places
and I want the redundant words *for 
an attempt to take her is made* in
sub-clause (3) (b) to be deleted.
This is the effect of my amendments.

Mr. Chaimiaii: Amendments moved:
(i) Page *4, line 6—

/or ̂ induces” substitute “induces
or attempts to induce” .
(ii) Page 4, line 9—

for “causes” substitute “causes 
or attempts to cause” .
(iii) Page 4, line 13—

for “causes or induces” substi
tute “causes or attempts to cause 
or induces or attempts to induce”.
(iv) Page 4—

for line 26, substitute “attempt 
to procure or take her or to induce
her to go or to cause her to be
taken is made; or”
(V) Page 4—

(i) for line 29, substitute “or” ; 
and
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(ii) after line 29, add:

“ (c) in her journey any inter
mediate place through which she 
passes as a result of the inducement, 
taking or causing to be taken.”

Shri Datar: So far as the first point 
is concerned, it is a question of
procedure as to where the particular 
o f f i c e  should be tried. It has 
naturally to be tried under sub>clause 
(a) at the place !rom which the 
woman is procured or induced to go,
etc. Sub-clause (b) relates to the 
place where she has gone under in
ducement or has been taken under 
inducement. Therefoi*e, in order to
facilitate the prosecution at all the
possible places, the^ sub-clauses have
been put in.

So far as the other point is con
cerned, regarding attempt to induce, 
I would point out to my hon. friend
that the word attempt is used when
actually there is a completed act. 
When there is a completed adt like
taking or going, naturally, the ques
tion of attempt would come in. But 
inducement itself is an attempt Which
is to be done by inducement is some 
act. Therefore, when the word induce
ment has been used, it imports the 
element of an attempt and therefore, 
attempt to induce would be redundant.

Mr. Chairman: The question is:
Page 4, line 6—

for "'induces” substitute “induces
or attempts to induce” .

The motion was negatived.

Mr. Cfaaimian: The question is: 
Page 4, line 9— 

for “causes” .substitute “causes 
or attempts to cause” .

The motion was negatived.

Mr. Chairman: The question is: 
Page 4, line ISrr-

for “causes M  induces” substi-  ̂
tute “causes or attempts to cause 
or induces 4}r attempts to induce”.

The motion was negatived.

Mr. Cliairmaii: The question is: 
Page 4—

for line 26, substitute: “attempt 
to procure or take her or to induce
her to go or to cause her to be
taken is made; or” .

The motion was negatived.

Mr. Chairman: The question is: 
Page 4 -

(i) for line 29, substitute “or” ; 
and

(ii) after line 29, add:

“ (c) in her journey any inter
mediate place through which she 
passes as a result of the inducem^t,
taking or causing to be taken.”

The motion was negatived.
Mr. Clialrman: The question is: '

“That clause 5 stand part of the 
BilL”

The motion was adopted.
Clause 5 was added to the Bill

Mr. Ciialrman: I propose to take up
clauses 6 to 8 together because there
are only three amendments.

Dr. Rama Rao: I am not moving
my amendment to clause .9.

Shrl D. C. Sbamia: I want to speak 
on clause 7.

Mr. . Chairman: First let me dispose 
of clause 6.

The question is;
“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill

Clause 7.— (Prostitution in or in the
vicinity of public places)

Shrl D. C. Sharma: I beg to submit 
that the words, within a distance of
two hundred yards, are absolutely 
useless. They are going to negate the 
whole intention of this clause. As has 
been pointed on the floor of the House, 
we need protection so far as hostels, 
educational institutions and places of
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religious worship are concerned, from
this kind of disease. And I believe
that we need more protection for them 
than for any other place, but the 
wording of this clause is such that 
public places of this kind will be ex
posed more now to the disease which
this Bill seeks to control than the 
other places. It has, in a way, been
made legal—I am using the word
“legal” in a general sense—to do this 
beyond 200 yards. I wOuld therefore
say to the hon. Minister that he should 
only use the word “near” so that the 
thing is left purposely vague.

I see the word “knowingly” is 
again used in liiis clause. I do not
know why this word is used so often
in this Bill. Of course, the Minister 
says the innocent should not be
punished. I agree. But I also believe
that if you are going to make such 
plentiful use of this word, it will be
very difficult to fasten the responsi
bility for any offence committed in 
connection with this Bill on any 
person. I would therefore say that 
this excessive fondness for the word
“knowingly” is going to be, in a way,
the death sentence of this Bill. I 
would again request the hon. Minister
to cut out this word “knowingly**, and 
to think of ways and means of making 
a very sparing use of it.

We are passing this Bill to catch 
hold of those persons who are off«id- 
ers, and he thinks that this Bill is 
there to prove people, even those who
are offenders, to be innocent I 
would therefore suggest that these 
words “within a distance of 200 yards** 
should be removed if this Bill is 
going to help religious places, places
of worship, hostels and other institu
tions which should be kept away from
•the injection of this social vice.

Mr. Chairmaii: Shri Sharma has not 
moved any amendment to that ^ e c t
which he has now placed before the
House. So, I shall put the clause. He 
can vote against it if he so desires.

The question is:
'That clause 7 stand part of the

Biir,
The motion was adopted.
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Clause 7 was added to the Bill.

Clauses 8 to 10 were added to the
BiU.

Clause 11̂ — (Notification of address 
etc.)

Shri M. L. Agrawal;
oppose the clause.

I wish to

Bfr. Chalnnan: I shaU put it to the
House. He c ^  vote against it.

The question is:

“That clause 11 stand part of
the BilL»»

The motion was adopted.

Clause 11 was added to the Bill

Claose 1*.—(Secttrity for good be
haviour from habitual offenders).

Shri Baghabir Sahai (Etah Distt.—
North-East cum Budaun Distt-East):
I beg to move:

Page

lines 8 to 10—

omit “ finds that he has been
habitually committing, or attempt
ing to commit, or abetting the 
commission of, that offence or any
other offence under this Act and 
the Court**

With the deletion of these words,
the clause would read like this:

“When a court fconvicting a 
person of an offence under this 
Act is of opinion that it is neces- » 
sary or desirable to require that 
person to execute a bond for good
behaviour, such court may at the 
time of passing the saitence on 
the person order him to execute a ' 
bond for a sum proportionate to
his means with or without sureties 
for his good behaviour during such 
period not exceeding three years
as it thinks fit**
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[Shri Raghubir Sahai]
By moving this amendment I want 

to simplify the clause and to put the 
entire matter within the discretion of
the court. By introducing these words
complications would be created, and 
perhaps the magistrate who tries an 
offence of this kind may be put to
certain difficulties. I want to make his 
tftRk l i f t e r ,  and I think that per
haps this line of reasoning may 
appeal to the hom. Minister.

Mr. Chairman: Amendment moved:
Page 8, lines 8 to 10—

Omit “finds that he has been
habitually committing, or attempt
ing to commit, or abetting the 
commission of, that offence or any 
other offence under this Act and 
the Court” .

Shri Datar: So far as this question 
is concerned, this is what is known
as the provision for preventing the
offences whenever such offences are 
repeated and the wording has been
borrowed from section 110 of the 
Criminal Procedure Code. That provi
sion has been there since Icmg and 
therefore it is perfectly possible to
lead evidence to show that certain 
persons are carrying on certain acts 
habitually and therefore security for
good behaviour has to be called for.
Therefore, it is not possible to take
away these words.

Shri Bag^nbir Sahai: I beg to
withdraw my amendment.

Mr. Chairman: Has the hon. Member 
the leave of the House to withdraw

amendment?
Hon. Members: Yes.

The amendment was, by leave,
withdrawn.

Mr. Cfaairman: The question is: 
**That clause 12 stand part of the

Bill.”
The motion was adopted,

C t ^ e  12 was added to the Bill. 
Clauses 13 and 14 were added to the

Bill.

CUase 15.—(Seorch wUhout warrant)

Shri M. L. Agrawal: I beg to
move:

(i) Page 1 0 -
lines 7 and 8—

Omit “and that search of the 
premises with warrant cannot be
made without undue delay” .
(ii) Page 10, omit line 10.

Mr. Chairman: I would request the 
hon. Member to be very short so that 
we may be able to pass the Bill. There
is nothing very fimdamental now,

Shri M. L. Agrawal: My amend
ments are with respect to clause 15. 
In clause 15 we have given power to
the police officers to arrest without 
warrant. And what are the conditions
when the police can arrest without 
warrant?

“ ...whenever the special police
officer has reasonable grounds for
believing that an offence punisha
ble imder this Act has been or is 
being committed in respect of a 
woman or girl living in any pre-r 
mises and that search of the pre
mises with warrant cannot be
made without undue delay, such 
officer may, after recording the 
grounds of his belief, enter and 
search such premises without a 
warrant.”
I do not think that by obtaining the 

warrant from the magistrate there
would be any prejudice to the search. 
Nowadays we have got telephone
services, and these things happen 
especially in the cities where magis
trates are not far removed from the 
police. The police can always approach
the magistrates. 1 do not think it is 
any good allowing the police officers 
to search without warrant. It would
lead to harassment, it may lead to
blackmail. And we know that our 
police are not quite above board.

There are instances in which they
take a certain action with ulterior 
motives. In this regard, I would read 
a small passage which has been given
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by the Advisory Committee on Social
and Moral Hygiene:

“We must also take account of
the factor of the human person
ality of the officials and should 
insure that a proper public policy
does not become a vehicle of cor
ruption or exploitation. We have
also to refer to the complaints of
harassment meted out to the 
prostitutes as a class by the men 
in the lower police ranks. They
are often compelled to purchase 
l>eace with the police men by
offers of illegal gratification in 
money and kind. Those who do not 
fall in with this line of least 
resistance are hounded from place
to place.”

So, nothing would be gained. Only 
we would be saving the harassment 
of the citizen, and therefore there is 
no necessity to allow the police officer 
to search without a warrant. In the 
Criminal Procedure Code there are 
already ample provisions to cover all 
cases, but if it is still thought neces-

, sary to have this provision here, there 
is absolutely no necessity to allow the 
police officer to search without 
warrant. At least, I have not been 
convinced, just as several of the hon. 
Members who have spoken against 
this provision have not been con
vinced. I feel that this is absolutely
imnecessary. It may lead to black
mail and harassment of innocent 
citizens.
14.00 Hrs.

With these words, I commend my
amendments for the acceptance of
the House.

Mr. Chaimum: Amendments moved:

(i) Page 1 0 -

lines 7 and 8—

Omit “and that search of the 
premises with warrant cannot be
made without undue delay”—

(ii) Page 10—
Omit line 10.

Shri Datar: May I point out that 
this question was considered in great 
detail by the Select Committee and 
they had radically amended the pro
vision as it had originally appeared in 
the Bill? Now, one corrective has
been provided for in this case, namely
that before a warrant in this respect 
goes, the police officer will have to
record the groimds for his belief. That 
itself is a circumstance which safe
guards against any abuse of this
power.

In all these cases, as the hon. 
Member will kindly understand,
action has to be taken immediately,
and without any inkling thereof going 
to the other party, namely the wrong
doer. If, for example, the police offi
c e  has to go to a magistrate and 
before the magistrate the whole
proceeding has to take place openly, 
th«i the whole purpose will be
defeated, for, all these wrong-doers
are more skilful than we imagine 
them to be,, and they have their own
agents against the police and 
just nearabout the magistrate. 
So, if all this informa
tion goes or percolates to the offen
ders, the whole purpose of the search 
will be lost So, this is & m ry  valuable
provision for the purpo^ of prevent
ing prostitution.

Mr. Chairman: There is one other 
amendment to this clause in the name 
of Shri Raghavachari. The hon. 
Men^gr is not present. So, I shall put 
am en^ents Nos. 6 and 7 to vote.

The question is:
Page 1 0 -

lines 7 and 8—
Omit ‘and that search of the 

premises with warrant cannot be
made without undue delay*.

The lo tion  was negatived.

Mr. Chaimian: The question is: 

Page 10—

Omit line 10. 

j The motion was negatived.
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Mr. Chairman: The question is:
“That clause 15 stand part of

the Bill ”
.The motion was adopted.

Clause 15 was added to the Bill.

Clauses 16 and 17

Mr. Chatnnan: Then, I come to
clauses 16 and 17. Since Shri Ragha- 
vachari is not present here to move
his amendment to clause 17,1 shall put 
these two clauses to vote.

The questi<m is:
^That clauses 16 and 17 stand 

part of the Bill” .
The motion was adopted.

Clauses 16 and 17 were added to the
Bill.

Mr. Chairman: It is now two
o’ clock. But I propose to take the 
view  at the House as to whether we
can ccmtinue for another, five minutes 
and finish this BiU.

Shri Datar: Yes, we can finish this.
Clause 18*— (Closure of brothels

and eviction of offenders from
the premises)

Dr. Rama Bao: I beg to move:
Page 11, lines 31 and 32—

omit ‘‘within a distance of two
hundred yards of any public place
referred to in sub-section (1) of 
section 7” .
Clause 18 authorises a magistrate to

issue a notice directing that a house
which is used as a brothel be vacated. 
But Government want to restrict the 
power of the magistrate by saying that 
he should not issue such notice to a 
brothel-owner or a house-owner who
lets his house for a broths, if
that house or brothel is situated 
beyond a distance of two
hundred yards from saiy public place. 
Of course, the definition of *public 
place* is very wide, and I admit that
it includes everything that can ordi- 
n ^ ly  come within that definition. Yet,
I feel that this restriction on the

powers of the magistrate, namely that 
he has no authority to issue such a 
notice if the house is beyond a distance 
of two hundred yards frcan any school 
or hospital or a place of religious
worship is quite unecessary because it
gives an unnecessary ground for argu
ment and defence to the culprits.

Therefore, I want that these words
be omitted, namely:

“within a distance of two
hundred yards of any public place
referred to in sub-section (1) of
section 7” .
Since the time is short, I would not 

dilate on this point. I hope the 
Minister will accept my amendment.

Mr. Chairman: Amendment moved:

Page 11, lines 31 and 32—
Omit “within a distance of two

hundred yards of any public place
referred to in sub-section (1) of
section 7".
Shri K. C. Sodhia (Sagar): I beg to 

move: »
Page 12, lines 22 and 21—

Omit ‘sub-section (1) or*.
I would like submit that pro

ceedings under clause 18 (1) are quite 
different from those under clause 18
(2) and clauses 3 and 7. Now, sub
clause (2) of clause 18 reads:

“A court convicting a person of
any offence under section 3 or 
section 7 may pass orders 
under sub-section (1), without 
further notice to such person..

That the house should not be let on 
hire for one year. Under sub-clause
(3), the orders passed under sub
clauses (1) and (2) are not appeal
able.

My submission is that the proceed
ings under sub-clause (1) and sub
clause (2) are quite independent. I 
do not see why an appeal should not 
be provided for in this case, because
it is only at the instance of the police
officer that the magistrate gets the
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information that a particular house 
is being used for the purposes referred
to in clause 7, and that information
may be cooked up or may be wrong. 
So, if an appeal is not allowed against 
the proceedings imder sub-clause (1),
a big harm will be done.

I would, therefore, submit that the
words *sub-section (1) or* occurring in
sub-clause (3) may be omitted, leav
ing only ‘sub-section (2)’ to ;

Mr. Chairman; There is a Govern
ment amendment to this, namely 
amendment No. 20. I think that will
be the answer to Shri K. C. Sodhia’s 
point.

Amendment moved:
Page 12, lines 20 and 21—

Omit ‘sub-section (1) or*.
Shri Datar: I beg to move:
Page 12—

after line 24, add:
“Provided that where a convic

tion imder section 3 or section 7 
is set aside on appeal on the 
ground that such house, room, 
place or any portion thereof is 
not being run or used as a brothel
or is not being used by prostitutes 
for carrying on their trade, any 
order passed by the trial court
under section (1) shall also be 
set aside.” -
I would point out that the object

that my hon. friend has in view is 
completely covered by this amend
ment. Moreover, this is also a 
consequential amendment

Shri K. C. Sodhia:
covered at all.

Mr. Clialmiaii:

No, it is not

Amendment moved:
Page 12—
after line 24, add:

“Provided that where a convic
tion under section 3 or section 7 
is set aside on appeal on the 
ground that such house, room, 
place or any portion thereof is not
being run or used as a brothel or 
is not being used by prostitutes 
for carrying on their trade, any

order passed by the trial court
under sub-section (1) shall also 
be set aside.”
Shii K. C. Sodhia: The proceed

ings imder clauses 3 and 7 have been
covered by the amendment tabled by
the Minister. But that amendment 
does not say anything about proceed
ings under sub-clause <1) of clause 
18.

Shri Datar: They are quite inde
pendent As the time is short, I would
not be able to explain.

Mr. Chairman: I shall now put the
amendments to vote.

The question is:
Page 11—
lines 31 and 32—

Omit Vithin a distance of two 
hundred yards of any public place
referred to in sub-section (1) of
secUon 7’

The motion was negaUved.

Mr. Chairman: The question is:
Page 12, lines and 21—

Omit ‘sub-section v-) or’.
The motion was negatived.

Mr. Chairman: The question is:
Page 12—
after line 24, add:

“Provided that where a convic
tion under section 3 or section 7 
is set aside on appeal on the 
ground that such house, rocmi, 
p la^  or any portion thereof is not 
beili^ run or used as a bro&el or is 
not being used by prostitutes for
carrying <m their trade, any ordel* 
passed by the trial court under 
sub-section (1) shall also be set 
aside.”

The motion was adopted.
Mr. Chairman: The question is:

“That clause 18, as amended, 
stand part of the Bill” .

The motion was adopted.
Clause 18, as amended, was added 

■ to the Bill
douse  19 and 20 were added to the

Bin
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Clause ZI4— (Protective homes)

Shrimatl Jayashri (Bombay-Sub-
♦Arban): I beg to move:

Page 14^

lines 31 and 36—

for “at least thirty days before
the date of its expiration, be re
newed for a like period.”

substitute “sixty days before the 
date of its expiration be renewed
for such period as the State Gov
ernment may think f t  to specif*/ 
in accordance with the rules 
made under this Act.

ProNdded that a licence may be 
roiewed on an application made 
within sixty days before the date 
of its expiration, if the licensing 
authority is satisfied that there
was sufficient cause for not mak
ing the application earlier.”

I have moved this amendment on 
the basis of another Bill which haa 
been referred to the Select Com
mittee, namely the Women’s and 
Children’s Institutions Licensing Bill 
in the name of Shrimatl Kamlendu
Mati Shah. A  similar clause was there
in that Bill, wherein we had 
suggested:

“Provided that a licence may be 
renewed on an application made 
within sixty days before the date 
of its expiration, if the licensing
authority is satisfied that there
was sufficient cause for not mak

ing the application earlier.”

My submission is that either 
through some mistake or owing to 
some postal difficulty, the renewal
applications of many good institutions 
may not reach in time, and if this 
clause were allowed to remain as it 
is, then they might be prevented from
continuing their work. There are 
many big institutions such as the 
Shraddhananda Ashram in Bombay. If
their applications do not reach in time 
and their licences are not renewed,

then what will happen to the inmate* 
of those institutions? They will find 
their position very difficult. So, I 
would suggest that the amendment
which I have proposed on the basis of
the Women’s and Children’s Institu
tions Licensing Bill may be accepted.

Sub-clause (5) provides that a 
licence can be renewed for a ‘like
period’ on an application being made
at least thirty days before the date
of its expiration. I have suggested that 
the licence may be renewed instead 
of for a ‘like period’ for ‘such period
as the State Government may think 
Tit to specify in accordance with the 
rules made under this Act’. The words
'a like pericd’ may mean just a short 
period of one year. Suppose there are 
very good institutions and Govern
ment are satisfied with their manage
ment; then they can extend the period.
So, instead of saying that the licence
may be renewed for a like period, I 
would say that it may be renewed for
such period as the State Government 
may think fit to specify in accordance
wilii the rules made under this Act.

I would, therefore, request the 
Minister to accept my amendment.

Mr, Chairman: Amendment moved:

Page 14—

lines 35 and 36—

for “at least thirty days before
the date of its expiration, be re
newed for a like period.”

substitute “sixty days before
the date of its expiration be re
newed for such period as the State 
Government may think fit to
specify in accordance with the 
rules made under this Act.

Provided that a licence may be 
renewed on an application made 
within sixty days before the da^e 
of its expiration, if the licensing 
authority is satisfied that there ‘ 
was sufficient cause for not mak
ing the application earlier.”
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S liir i^  C. iSodlifai: I beg to raove:

Page 15 line 15—

«dd at end:

‘ ând the inmates lh »e o f shall 
he transferred to jraother protec
tive home” .

Sulxlause (8) of clause 21 reads:

“Where a licence in respect of
a. protective home has been re
voked under the foregoing sub
section, such protective home shall 
cease to function ircwn the date 
of such revocation.”
I want to add the woxds:

“and the inmates thereof shall
be transferred to another px?o- 
tective home.”
This is a very reasonable . amend

ment, because we have to take care of
the inmates of that protective home.

'  Shrimati Jayaahri: That will come
under the rules.

Shri Datar: That comes under the 
rules.

May 1 reply to the points raised?
So far as the first point raised by
Shrimati Jayashri is concerned, I 
would pomt out that thirty days is the 
usual period put in all cases where a 
licence is required. The Select Com
mittee considered the Sui)pression of
Immoral Traffic in Women and Girls
Bill first, and they approved of this. 
Then, for reasons which I am not 
aware of, they stated that the corres
ponding period should be siacty days in 
the case of the Women’s and Children's 
Institutions Licensing Bill. I believe
that so far as protective homes are 
concerned, the period of thirty days 

. would be sufficient, and all that is 
required is that within thirty days they 
have to put in an application. The 
application may be oral, written, or 
through post. Thirty days is more
than a sufficient period.

; ;So far as :ihe point made out bgr my
hon. friend Shri K. C. SocUiia is
concerned, that can be covered; the 
question will be considered when the 
rules are made.

Mr. Chaismjui: The question is:

Page 15, lines 35 and 36—

for “at least thirty days before
the date of its expiration, be re
newed for a like period” .

substitute “sixty days before the 
date of its expiration be renewed
for such period as the State Gov
ernment may think fit to specify
in accordance with the rules made
under this Act.

Provided that a licence may be
renewed on an application made 
within sixty days before the date 
of its expiration, if the licensing 
.authority is satisfied that there
was suf^ent cause for not mak
ing the application earlier.”

The motion was negatived.

iMr. Chaimian: The question is:

Page 15, line 1 5 -
add at the end:

“and the inmates thereof shall 
be transferred to another protec
tive home.”

The motion was negatived.

Mr Cliairman: The question is:
**That clause 21 stand part of

the Bill” .
The motion was adopted.

Clause 21 u«is added to the Bill,

Clauses 22 to 25 were added to the BilL

Clause 1 and the Enacting Formula 
were added the Bill

JMe

Dr. Rama Rao: I have an amend
ment to the Title.
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Hr* CJhaimuui: 1 thiTiir that 
been received rather late.

Dr. Rama Bao: I beg to move:

Page 1— *
in the L<Mig Title, omit:

“to provide in pursuance of the 
International Convention signed at 
New York on the 9th day of May, 
1950”
Yesterday, I had explained why it

was unnecessary for this sovereign
House to mention that we were enact
ing this law in pursuance of an inter
national organisation’s suggestions. 
All good suggestions are welcome,
but to put them in this form in law is 
quite imnecessary.

One hon. Member has pointed out 
that this item will come imder the 
State Liist, but there is an exception
namely that if anything is being done 
in pursuance of an international agree
ment, then legislation can be brought 
forward in the Central legislature. I 
do not know how the Central legis
lature is excluded or prevented from
enacting a social law of this nature. I 
am not much of a lawyer, but Entry
1 in the Concurrent List reads as 
follows: ‘

'"Criminal law, including all 
matters included in the Indian 
Penal Code at the commencement 
of this Constitution..
I think this item does come under 

the Concurrent List. Therefore, I feel
there is no reason why we should have
the words "in pursuance of the Inter
national Convention signed at New
York on the 9th day of May, 1950*.

Secondly, if we have no authority 
to pass a legislation of this nature, I 
am opposed to bjrpassing this prohibi
tion under the excuse of some 
international organisation’s recom
mendations.

Shri Datar: I would like to point 
out to the hon. Member that if these 
words were omitted, it would not be
clear how Parliament was seized of
this matter.

Under article 253 of the Constitu
tion, and, if I mistake not, under 
Entry 14 in the Union List, Parliament 
can enact legislation in respect of a 
subject within the State’s jurisdic
tion, provided it is in pursuance of an 
international covenant or agreement. 
So, it is absolutely essential to men
tion this, for, unless it is metioned that 
this Bill has been brought forward in 
pursuance of an international agree
ment, Parliament will have no
authority at all. Therefore, the 
authority has to be mentioned here.

Mr. Chairman; The question is: 
Page 1, in the Long Title—

omit “to provide in pursuance of
the International Convention sign
ed at New York on the 9th day 
of May, 1950.”

The motion was negatived.
Mr. Chairman: The question is: 

“That the Title stand part of
the Bill” .

The motion was adopted.
The Title was added to the Bill. 
Shri Datar: I beg to move:

“That the Bill, as amended, be
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Mr. Chairman: The question is: 
“That the Bill, as amended, be

passed”.
The motion was adopted.

Mr. Chairman: We shall now pro
ceed with Private Members’ business. 
We are a little late. Actually, we
should have started this business at
14.00 hours. That was decided with
the concurrence of the House. We are 
now beginning at about 14.15 hoiu*s. 
We shall try and see if we can so 
adjust it as to enable the Finance 
Minister to make his statement. 
About that I shall announce a little
later.

Dr. Ram Snbhag Singh (Shahabad 
South): That should also be extend
ed by a few minutes.

Mr. Chairman: I shall just have a 
talk with the Minister and find out 
how it can be adjusted. I will 
announce it later.




